10 B PUBLISLED 11 PART I, walTICH 3, SUB-3CTION (ii)
OF TE GAZLTTE OF INDI4 - BXTRAORDINARY..

GOVERMMENT OF I¥DIA
MINISTRY OF F IN.NGE
(DEPARTUDNT OF ROVENCE & IISTURALNCE)

new Delhi, the 50th lMarch, 1974,

5.0, . In pursuence of clause (b) of rule 6 of
a7t . of the Fourth Schedule to vhe Income-taxz act,
1961 (42 of 1961) and in supersession of the notification
of the Govermment of India Wo. 10, dated the 1loth
March, 1930, lssued under sub~section (2) of section
58F of the Indian Income-tax Act, 1922 (11 of 1922),
the Central Governaent hereby fixes with effect fron
the .1st day of april, 1874 six and a half per cent. as
the rate referred to in the said clause (b)a
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(¥.7, Johnson)
Joint Secretary to the Govi. of InGia




